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• 	FOdjVI NO. 

(See Rule 42) 
In The Cantral Administrative . Tribunal :: Guwahatl Bench 

	

I 	 Guwahati 

o±n 	SiT 

I 	 NU 	 /2oo2 
Appi cant ( s) 

Respàndr- t(s) 

at hdoce or Applicant(s) 	
A 

	

4 	 s 	 L 
• . N Advocat for Rép3nCent(s) 

iOt8 1 of ti g 
-- 	 - 	 - 	

- 

	

:12.2.02 	
Heard Mr. J.L.Sarkar, learn.. 

I 	 ;ed Counsel for the applicant. 

The application is admitted[ 

	

c. 	:. 5 	1 ix 	
:Call for the records. 

' 

',' 	 $J 707 

List on 18.3.2002 for oer. 

	

• 	

I 

/ DyRegt1U' 

mb 	
Chajrman. 

1 83.02 	 On the Prayer of Mr. .Deb 
- 

	

	 Roy, learned Sr. C..S.C. for the 

Respondents the.case is adjourned 
jL 	 to P1l2 written staernenb. 

4 / 	 : 	

List on 22.4.2002 for order, 

Member 
LChajrmen 

~
mb 

2*4*2002 	List the case on 22.5.2002 to 

enable the respondents to file wriv 

tten statement positively. 
• 

Vice—Chajzman  

bb ;t:t& tJLiL_f 

';'• 
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IL'- 1LL1 

&t 

L 

--to  ~fo- 

2.542 	Written statement has been filed. 

The case may now be listed For hearing 

• 	on 21.5920029 The applicant may file 

rejoinder, if any, within three weeks 

from today. 

(c'I 
Mber 	 V ice,Chairman 

mb  

1,5.02 	Prayer has been made by Mr. A. 

hakrabarty, learned counsel for adjour 

ment of the caseappearingon f behalf 

of te Mr. J.L.Sarkar, learned cousel 

18.7 

: 	 icc:'( ctT'4- 
.fr(J,Qg e014Q; 2  

* 	S.  

'S 
5 5S• 

-S 

- 	 *;_ 	: 	 .. 	 ' 	• 

tU rwy, 	JI1IU J re L.U..L. 1U1 611 19  

respordents the case is adjourned. List 

on 1 8..? .200 2 for hearing. 

Member. 	
-., 	 JiceChairman 

mb 

2002 	P1rJ.L.Sarkar, learned counsel 

for the applicant has stated that in 

viewof thesubsequent deielopment, he 

has been instructed not to prea the 

appliation. Accordingly, the ap olrca-

tion l.ks dismissed as not pressed, lea- 

ing it open to the applicant to seek 

appropraite remedy, ff so ,adiised. 

Member 	 Vice-Chairan 

bb 
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-, 	 C 	 CENTRAL. ADMINISTRATIVE TR:u'.jNAI... 

F3 2D2 	JI,JAHATI Bl:I'3CI1 	CiJWAIiAT I 

Tj.-.t De of the ca.; 
	 : 0 A No : 	. 	/2002 

.;ri 	I<hacin r.:h 	s :i.k:i.a 
	 App! I.J. c:an t 

Un :1. On of :End :la & or 	
I:ppr)nrtpr1 ts 

I N D 

AnnexL.re 	I:rti c':I.ar 	of 	 Pai 	I"lc) 

App]. i. cat:iC)n 	 :1.0 

Ver:if:i. cation 	 11 

A 	Copy of Order dated 10.12.1.996 	12-15 

4D 	Copy of Charge sheet 

dated 71.2002 	 :1.6-21 

(Anuparn 

Advocate 



In 	 r.:er trt:1 Adm:i.ni.strative Tr:i. 	'..na1 

GL!ahati 3eich so 	Gu.wahati 

/2002 

)3E:TWEEN 

Sri Xhaçjen Ch Sa:i.kia 

<:+.r+ A rurl1 	r.::i,cer i.n 

11 

•0 

........ ._. 

the P & T Accounts and E:inan::e Serv:ice . 
c 	\ 

IeleC:c)m W:i.nq 	I'Iorth -i..aliimp..ir.. 
oil 

AI3P:1.:i.cant 

l y  
• 	 • 	. 

AND 

i In i oti of ] nrli a represented by the  

• 	 .• 

Secretary to the GoVt.. of India !, 

11:1. n I st ry of Coiimun I cat :i. on 

Department of Telecommun I ca tions 

New •De:Lhi - 

2. 	The General Ianaqer., 

I<amri.tp TeJ.ec:om I)• tr:i.c:t 

I.Jj.uI:ar:1 (3uwahati-7 

3,. 

 

The Ch:i.ef (3rierai. Iianaçjer r?:I:ec:om 

Assam Circle r  Ulubar:i., 

Ciuiahati- 731 007.. 

kesponclen ts 

4 
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The appl. :lc:ation is mac:ie against the (:arcJe-sheet 

number GM/SDE,( Viq ) /X97/O1O2/4 dated 7" 1 2002 :i.ssued by the 

:enera]. lianaqer, Kafnrup Telec::om Distr:t. ct Guwahatip who 
is 

not competen t under CCS CCA Ru 1 es 1965, the Member, 
 

Te :i. ec:omcnu.fl :1 cat ions Comifi i ss :i. on is the competent author :1 ty 

under.  the said Ru].es The charges also relate to a period 

about 10 years bac::k an ci mean t for Jun :lo r Ac: c:oun tan t/Sen :10 r 

Ac:coufl tan t but wronçj 1'' issued acjainst the app]. :1 cant who was 

ne:i ther Junior Accountant nor Sen :lor Accountant.  

2. JurisdiCti0fl 

The appLicant cl;J.ares that the sub.:iect matter of 

the app]. :1 cation is within the jurisdiction of 	
hon b:le 

i bun a l 

Limitati0fl 

The app].icant dec:lares that the app]. i cation is 

w :1 th:i.n the piod of limitation t.tr:Ir sectioll 21 of the 

Aclministrtive Tr:i.buna:l. Ac:t 198 

40 	 Facts of the case 

4:t 	
That the applicant is a citizen of India and as 

such is . enti t:Led to the riqhts and,privileges cluaran ççj by 

the constitution of India.  

4.2 That the atipli cant joined 	as Junior Accounts  

cyf:ficer (for shovt JAO) :i.3 	5 	:1991 in the Department 



$ :: 

a 	
of Te lec:ornmUn :i. cations in the Junior Ac:cot.r1 ts 	

Off i. cers 

se rv:i. ce Te :1 e corn w in c G rou p - c He was promo ted as 

Assistant Accounts Officer we..f0 1 ., 10 1995 in the Indian F' 

& T Accounts And Finance serv:i ce Teleco(fl Wing v  Group B.  

It is stated that the appo:in trnen t/prOfllc)ti.On to the post of 

Ass:i.s tan t Accounts Off i cer in the P & T Accoun ts and Finance 

service . Telecom Jinq GroupB (Gazetted ) is made by the 

Te :1 ecorn Conrn :lss ian The liember (F) Telecom Comm i 551 On was 

p :1. eased to a p po in t the a p p1 i cn t to the said P & T Ac coun ts 

and Finance ¶ervic:e !l Te:Lec:om Wing g  Group--B (Gazetted) and 

the off :1 ce rnemoran dum was commufl i ca ted by the order cia ted 

10.. 12.. :1.996 of the Departmen t of Telecommun :1. cations Thc name 

of the app:l. i c:an t aDpears against serial er 92 of the 

said order dated. 10 :12 1996 

Copy of the Order dated 1.. 12.. 1996 

is enclosed as Annexure -- A. 

4 3 	That in the year :1992 the appl ican,t was posted at 

Naçjaon as JA() wider Telecom District En ineer (for short 

TDE) Hacaon Telecom Di vis:i.on Naçjaon It is reiterated that 

durinçj 1992. he worked as JAO and :1 t is stated that he ci Id 

not work as Jun :Lor Ac:coun tan t or Sen i or Accountant., A Junior 

Ac:coun tan t was posted under him in the sa:i.d .f.f:
:i c:e .. As 

a:Lready stated w.e .,f .. 1. 10.1995 he is workiiici as Assistant 

Accounts officer Group-B and he is now posted at North 

Lakhimpur. 

4,, 4 	That Part-II of 1e Sc:heciule to the Central C:i.vil 

Services C lass :lfi cation Control and Appe1 Ru:les !I 1965 (for 

s hor-  t CCS CCA Ru 1 es ) presc::r i bes. the ait thor :1. ty corn pe 1:.en t to 

impose pena:t ties and pena:1 ties wh:i cli :1. t may :i.mpose (with 

releren ce to item numbers in Rule :11) Ser:i.a:L nurnl:er i() 

If 

1-' 
IVA 



4 

4 0 :: 

coium2 of the said par t-i I ofe schedule deals tii th the 

Intl :Lan i::os.L anti Te:Leç raph s Ac counts and F man c:e Servi. ce 

Te:Lecorn W :.ncj., Gr:p-B.. c:olurnr 4 men t:i. on S. the author:i. ties 

competent to :1. m pose penal f i es with ref e ren c:e to Ru I.e 10
,  

Colurnn - 5 mentions the :i. tern numbers of Rule :11 Under the 

i c:olumn"4 of the seral number 10 of the said . schedulc? 

Member, Tlec0mmun :1. cat:i.ons Comm :i.ss ion is the author :1 ty 

c:ompe ten t to :i. m pose penalties under i:, L e 11 9  and i. tems of 

I:ie 11 are 'ALL 
in coIunt The column4 further ment:i.onS 

Advisor (Human resources Deve 1 o prnen t) ci e par 1• i: 

•Te :i. e c:ommun :1. cal:. ions : Head of C :1 r cl e; Head 
of Tel e phone 

DistrictO Oenera:I. Manager Telecommunicat on5 Stores oenera:I. 

Man rj r Projecty fn c ra :1 Manager Tc le commun :1 cation s 

Factories are authoritieS for penalties (i) to (iv) 	
as 

men tionect in coiumn5 of the scheciule 

405 	
That as per Rule :1. :1. of . the CCS CCA Rules penal. ties 

(i) to (:iv) are niinor penal ties Therefore the authorities 

empowered in i:u:l.e :1.0 for :1mi:os:Lnc penalties (i) to (iv) are 

not 	corni:e ten t to :1 m pose cna.:i or pen ;.:I. 
•1 :i es.. 	Such 	ma.:i or 

penait:i.es are enumerated in (v) to (xi) of the Rule 11 	The 

Mm br r 	re :1 e commun i cat :i. on s Comm :i. ssi on is the 
	corn pe ten t 

author :i. ty under the said schedule to irnl:ose 	i. i. 	
penai. ties 

and as such he is the compe tent author :1 •ly ..
ç)  :j(f1pfle  ma.:i or 

penai.t:Les :i. :i.stecl in Rul.e ii. 

4.6 	lht 	:i. 1:. 
is cltri tI.f:t l.rt:l. :i: :i: of 	the 	schedule 

deals with the central civ:i.1 serv:i.ces Grc.u.:.... C., ser:i.a:i. number 

2 	of the it-:t::I::i: in coiumn2 deals with Post 
	and 

Teleçj raph 's Accounts Servi c:e Sen :i.or and 1un :i.or Ac:c:oun 	
ts.. 

In co :iumn ..../A corn pe ten •• author i ty to un pose penal •I• ies un tier 

S 

ka 
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S 

flJe :1.1 is Member1 Post and Teieqraph ' roard 	for 	
A11 

penalties as per column - 5 For. :L tems (:1) to (:Lv) of Rule 11 

(:1 e. m:i.nor penal t:i.es) other author:i, ties airê competent 

4.. 7 	That from the sa:i.d sc:hec(ul.e :i.t is clear t hat the 

author:i. ties for the accoun ts service have .been prescr :1 bed 

specifically as competent author:i t:ies for ipos:1flq penal ties 

and fo r theA c:coun ts Off:i cer Group-F serv:i. ce- the qene ral 

lianaqer or other author:i ties mentioned in the schedule 

empote red to irnpOse penal ties for item ( 1) to (iv) of Ru].e 11. 

are not corn pe ten t to :i rnpose rna.:i or pena :i ties 	Even for 

•Group-C 	rv :1 ce Member.1 Post and Teleq raph Board is the only 

corn pe ten t author i ty to impose ma.:i or penal t :1 es 

4.8 	Thatthe Rule 14 of the CS CCA R-?s prescribes 

the 1:roc:edure for rna.:i or i:enal ties Under Rul.e 2(q) 

Disci p1 :i.na•ry Author ty means the authority c:ompetefl t under 

the Rules to impose any oft he penalties in Rule 11. The 

Membe i' . Tel. e commun i cat ions :omrn:i, s :1 on is the coh pe ten t 

tthori ty under ser:i.a:I. number 10 of the Part-I I of the 

s c: hec:tu .1. €-? .o :1. mpose ma or pen a]. ty c.n t he a p p :1 i. can t and no 

other authority is competent to impose such (ma.:ior ) penalty.  

The Member tel e commun I cation s Coinmi. ssi. on is therefore the 

I) :Lsc :1 p1 mary Authority in respect of :i.rnpos :i. t:lon of major 

penal. ty on - the applicant,1 and qeneral manager is not the 

Disci. p1 :inary Authority for :imposi tion of ma.:ior penalty. The 

mrnorandum of charqe--sheet for punishment under Rule 14 

j he refo re . can be :1 ssued on 1 y by the hem be r 

t!:iec:ornrnun I c:ations Commiss ion on the appi i c:an t.. 

4.9 	That 	a 	mc.rnornduffl 	of 	charcje5he 
	number 
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GIVSI)E (Vicj ) /X?701O2/4 datet 7 :1. 2002 has been :Lssued to 

the applicant under Rule 14 of the CCS CCA Rules 196 under 

the siqnature of the Grera3. Manager, KamrUP 	
Te:Lec:om 

Distrl ct 	
Guwahat' I t:i.s stated that general Manager is 

not competet t aUthori ty under the rules to issue the said 

c:hargeShd't to the app]. :1 cant I tisf ur ther sta't.ed that ,the 

charge-sheet has been issued w:i.kF non app! i. catid)n of mind.' 

The ch qes were in tended to be brought aqainst 
unior J  

Ac:cOUn 
tan t in the Office of TDE MacjaOE 

Acc:oun tan t/ Senior  

durinc 1992.. The app1 :1 cant was neither nor 
JuniOr Accountant  

Sen i. or Accoun tan t In the Office of, the TDE, Nag aon ci u r inçj 

:1992 But even then charq e-shee t has been :1 ssued to him 

	

f'r) PY of 1:.i"ie CR mor'Cn dU.m Of 	c: harq e 

sheet dated 7,. :1 2002 with en .:loser 

:i. s en closed as Anne xure"B 

4.10 	
That - the allegations of charges relate to the 

pei :i.od 1992 in the matter of 
pre :heckn 	of 1)11 :is for 

supply of mter:ial5 The authori t:i.es ..or the long years 
1k- 

could 	not 	did) 	anthinc in the 	matter 	of 	al ].eçed 

irregular t:i.esin the precheck1.J of the bi:ils .. o cover up 

matters of allected irrequ:lari ties the charge sheet has 

been i551Ud 
to the app! :1 cant The charge sheet is 1. iable to 

be set aside for a]. lecations durinc the period of about 10 

years back 

Kamrt.lp k.e].ecOm 1)istrJ. ct 

the al:iecjed I rreciu1ar:i. ties 

viz 	Tei.ecd)fflmun :1. catic)nS 

up the matters at his 

That the General Manager 

Guwaati instead of comifiun i cating 

to 	the 	hgher 	author]. iies 

Comm :iss :1. on purport ed to se tt]. e 



\\ 

: 

ad mm :1. strat:i. ye level and preferred to i. ssue the c:ha rqe sheet 

under his own author I ty though he is not the c:ompeten t 

aithori. ty under the CCS CCA Rules :196 

4.12 	
that the appl :1 cant received the charge sheet on 

7 :1 2002 and' after that he was transfer red to 	
Nor h 

Lakhimpur 	the ftf•fi ce of the TDE North LakhimPur. Ha has 

:1 oined at North L.akhifflPur and I::')' an appl :1. cat:i.on dated 

15.1,2002 
 has p rayed for 30 days •fo r d efen ci :i.nq h :is cased In 

the sa:i. ci app1 :1. cat:i.ofl he has stated that the natter5 relate 

to 1912 and he fai. led to remember anythinr about :1 t 

4 13 	
That the appi.:Lc:ant, states that in 1992 he was - 'JC) 

In the Of f I ce of the TDF Naqa@n and the a 1 1 ega t :1. c:'n mean 

for Jun :1.0 
r/Sen br Ac:coufl tan have -been brouçj ht against him 

that tco after a :lapse of about :10 years the appi :1 cant is 

at presen work:i.flcJ as Ass:i.stafl t Accounts Office riM the p & 

1 Accoun and F:i.nan c:e Serv :1. ce telecom Wing OrouPi 

se rv :1 c:e 
an ci even then the charge sheet has been issued by 

General Man act e r who is not c:c:!m pe ten t to :issue the same6 1 he 

Charge s h'- t is 1 :1able to be se & as I cie and quashed.  

4.14 	
- •rh;i• the.applicant is no way responsi b:ie for 

the al :1ct 
oation s and the allegations were not wi thin the 

scope of the app:I. :1. cn i s ciut:ies to give an eye-wash in the 

matter of a :i. 1 eq ed irregularities in the supply an ci paymen t 

of the mater :ials by the executive s:ide .• app1 :1 cant who is 

:1. a c: c:oun ts se rv :1 ce have been souçj h •l• to be - imp 1. :i 
c:a ted by t he 

:1 rnputa t :1. on s :1. r regular :1y by- p.55 in g the Tele corn Commission 

Member of wh:i. c:h Comm:i.ssi.On is on :Ly cc:impe ten i author :1. ty 

to :iii :1. t:iate a charge sheet against the app :. 
m canto 

I 
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n 0 	
Fc)I'• that the charge sheet has been j5cd againSt 

the appi ican ii with the 
mistaken notion that he. was $unic)r/ 

Sen i or AccOt.tfl tank 

2 

ii requl 

For 	that 	the 

ar i. ties al leg ed to 

charge sheet 

be committed 

has 
	been 	i5ued 	on 

by Jun :1.0 r Accoun tan t/ 

Sen 10 rA cc:oufl tan t0 

For that the a1. Ieqation5 are mean tfor Junior 

Acc:oun tan ti Senior Accountant,. 

04 	

::r' that the charge sheet has been issued by the 

(leneral 	
managerp KamruP telecom District who is 

	not 

CCS CCA Rules 1965k 
c:ompe ten t to :1. ssue the same un ci er  

5.. 5 	For that th 	
lieqat1OflS in the charclE sheet 

- rei.ate to 1992 as is evident from the Articles of charcjes 

d the state(flen t of :1 mpu ta . :1 on s The :chrcic sheet af 
t( r' a 

de:Lay of about 10 yearS is liable to be 	
aside and 

quashedo 

56 

de 	r 

For that i. t 

the 	rhrr5 

is very ci :i.ffi cult for 

fter lapse 	year 

the applicant. to 

and 	it 	:is 	t  

• 	'.ç.5flflJ).l.y practic 	.)l( . to defefld 	the same0 

Fr,r 	that 

arbi tr ...i :iy 	and 	i 

• 	lapse 	of long years 

the 	charge 	sheet 	
has 	been 	issued 

a den jal of reasonñe 	C))OI'tiW i t 	by 

and as sut::h violative of Arti c:le 	
14,16 

affl:131l of the Con.stituton 
of India 



Details of remedies exhaUsted 
6. 

There :is no remedy under any i.'.:ie and this Hon b1e 

T r :1. bun a]. is the on ly forum for red ressa]. of the cj r i evail ce 

/ 

other Court 

The app1 icant ded:lares th.t he has not f:i. led any 

other case in any tribunals, Court or any other forum açjaiflst 

the irnpuqned order.  

Under the facts and circuffistar es Of the cise
v  the 

app]. :i. cant prays for the fol 1otj:1nq reliefs 

) /X-97/0102/4 

8 1. 	
The Charge sheet number. (3M/SDE (vig  

dated 7.. 1 2002 :1 ssued by the f3en eral Manager, KamruP 1ei e co(fl 

District be set aside and quashed 

8.2 	
Any other rel ief /rel iefs the Hon 'b:ie tr :1 bunal may 

deem fj . and prdper.. 

	

8.3 - 	Cost of the case 	. 

I e. above reliefs are p rayed for on the a rouds 

stated in para 5 above 

91, I. 

this app 
Durinci the penden cy 	.f 	

].icatiofl 	the 

tl 	 app]. cant praysfa 
for the .fol:I.(:wJincl relief 

	

9,. 1 	The 	
proceedl.ncl5 in the ch ....ge sheet 

	numbe?r 

o11/SDE ( vig ) /X9/01/4 dated 7 1 2002 be tyed(/.t1ended 



1<) 

1.  he 	E I:)ove 	re 1 :i.ef 	Is 	p rayed 	for on 	k.he 	ç rounds  

s te ted In I:ara 5 above 

10 	Thiq ap;ñ :1. cation has been fi led throucJ h Advocate 

:i:L. 	Particulars of Postal Order 

: 74 55/ 709 
I) 	IOPO 	No 

INTJ I' 
1:1.) 	Date of Issue 

Issued from ij> 

Iv) 	paya)iP at I,0 

12 	PartiLtlarS of Enclosures : 

As stated in the index 

Vprification ....  0 0 .. 0 

I 



V 	 - - 

Verification V  

V 	 :i: 	 . Khtçjen Ch0 Sal kla, Son of Late Ti bk 

Chandra Sa:ik:La resident of B.Bw Road 	Naciaon aqed al:out 46 

V 

 years 	do her'elDy verify that theY statements made in 	para 

V 	 I 4 6 and 7 are 
V 	

>' personal knowieclçje ;nd those mncle 	in 	
V 

V 	
para 2,3 and 5 are Lrue to my beqal advice and the rests are 

my 	humiD :ie sulrnission, :r. have not suppressed any ma ter:i.ai 

V 	 facts V 

And I 	siqn this verification on 	this 

2nd clay VOf February 2002 at (3uwahatL 	
V 

V - 

S 	CA"V 



NMI  

j Depai-tmerit ofThI(Q(flgflu)cU. 

	

Sanchar., 	
New De1h_1 ZOOO 	

* 
• 	 Dt

1ptAl 196 
:• 	::;'.' 	

:i;j 	i.:c. 

	

5(4 	

L 
Sub: Promotjoflad 	

in the 
0fcers 	

•- 

I' .  
, ; 

	

;i 	 1HT 	'>(1 •'' 	 .S 
• 	

• 	

0 

101eCom Cammjs 	i 	p1ea 	to 
appoj,,t the fa11owing,JfljQ 	

ccountsCJffj 	
to 

the 3unorcCountOf 	Serj 	TéOm 	ng, •rOUp 

"c' 

t th grade Qf.Ajtant 
Acco 	

the. P&T: 
Accounts arsd Firnce Service 	Tejeccjm,,, 	Group  
(Ga ~ettpd) in 	bCa 	of pay of 1 
with effect from 1-10-958_ - 

Natine, of the Official 	Circ1./pffjcwher 	
as 

No S/Shrj/Smt 
• 0  

	

I • 	P. StANMUG 	

. 
• 	

2. 	TApAN Jy1 'HALDER 	
TN I TELECOM 
GT CALCUTTA. 

	

3. 	DEBASHIS MTT 
4. 	

c• . M HAJAN 	 CALCUT0)PHON  
KIRATI ACH 	 MTNL. OMy 

. 	

y 	 S
ORISSA TELECOM 

l 	
A.N. KARACHE 	

HARASHTn4tTELE 
7. 	

CHAN 	
•, M1NL,..DELHI1 

. 	 KAUL 	
" KTELECO 	,. :, 	

• 
,• 

p 	

• 	9 	K. BEEMURTHY 	 JI 	M
P TELEc ABDUL' SATmR 	

AP' TLCOM 
 

SADA5vANI Sly KUMAR 	
ORISSA TELCgM 	 . 

.U. 	. G V. K 	OIjL 	
P,TELECOM •, 

' • 	 13, JAGAL)JSH INGH 	 LJ 

i 
14: A.A. SADHU 	 UP TELECOMI 	

•• 	

j .' 

RAJENRA , KUMAR GUJARATTEECOM A 6NIHQTRI  V. L 	 UP!TELECOM., 
• 	 I 	•'.. 

Af(SH l 	
,APITELEQP, MD. 	ROOUF 	

• 	
BIHAR)TELE 	

0 

• 	

18. P.P, FERNANDES  
KES 	 MH,TELECQM

It  
19. LALJI  
20 	S. 	

•. 	 UP.TELECQM' 	.' 	

V 

; 	Ri,1 	 It 	

.,. 	 •• 	 0 

21 	GOBIN 	 MADR PHONES FNEr3EE  
D. S. 	 , 	W TELECOM 	

0 

KATORE  
LALSXN 	 MH TEECOM 	

- 	 4 
, 	 L 

•: 	
UPTELECOM4 	 •• 	'. 

W 	
24. 	 . RAMESHCND 	

• 	
0 	

0 

	

25; RAMESH CHAN1)ER SARMA 	
NCES4 DELHI
MTNL..ODELHI 	, 	 .'• SWAPAN KR.< 	, 	

• 
 

 11.S. KHAN 	
1 	

0  UPILECOM 	
• 	

0 

PRAN 6OFAL 	
tIP1 , CALCUTTA , 

1 

C 

0 '  

• 	 • 	

4 

r 

0' 	

0: 

	

- - 	4 

0 	 • 	 - 

0 	
•, 	 • 
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...i• 	. 	 . 	 .. 

	

 . 	. 	•: 	 - 

29. R.C. f'WTHICS 	• . 	. 	 MH TELECOM 	 . 
. 	. . 	30. 	ASH.PtL 	 ' j< TELECOM 	 . 

3 1 . HARJIT SINGHBW 	c.VMTNL t)ELHI 	• 	. . 
32 	MHESH PRASAD' ''' 	

I T 	MTNLDELHT 
., 	33b •T.C. LAKSHMX Bf4t'- 	' 	MADRA3PHONE9 	. 

34 OM PARVASH .,No 	 UP TELECOM 
$5 E. CHRP5TE PRIMALA 	 TN TELECOM 

<ANTI RANJAN GUHA 	
I  GP1PC1LCUTtA' 4 	 -- 1 

MIT DAS GUPT ! ;:i1cMP CALCUTTA1 
 

f 	 38 	MOHD MOHMOOD ZJANIY 	 AP TELECOM 	 ' 

39 t  NAND KISRORE* 	rg 

40. GM PAFKASH SHARMA 	' 	 RAJI TECE0Ht 	•' 

Al. M R BARBHA I VA 	 - i3SAM TELECOM 	' 	 k 

/
42. SHYAM NARAVAN THAKUR BIHAR'TELECOM'' ...... 
4. P.V.V. BHAGIRATHI RAG AP TfLECOM :. 

P 9. NAGARA3Amm 	 MTh10BOMBAYi .1 

RAMi<RISHANABAJPAI 
HCH YADAGIRI ,'i..'d . i':';F ApTECOM1rJ0IJti 

47 	GORA CHAND DUrrA' t 	 r1rCALCu1T 
40. IIANBAR SINGH N6VAL 	 ' 	MTNLDELHI' 	t'ut.' . 

49. 0 P RHOL 	 I 	1111 TELECOM ihu4t,cfrJ 

5() 	T. P1ALLAIAH (SN 	 ' 	APTELCOM 3t 

51 	PHOOL SINGH CI-IAUHAN 	 NIP TELECOM 	 + 
52 	tIOOL CHAND pRAJApAT 	 RA3'TELECON1' rn4 4ia 

53. V. KRISHNAMURTh1T. 	. 	TN TELECOM' 
5. ;VINOD KUMAR BAJAJ 	 CALCUTTA 	 . 

H 	 55. K.N. PARASHURAM 1 I 	 MTNL OMAV"  
SURVA LA! 	 UPJTEUECOfI. ' 1 AT 	o! 

CUEHASH CHANDRA"GUE3EV 	BIHAR E(EdOM 	' 
H 	 50. MANU 0HATTSALIM 	 WO TEL 

U.D. PRABHU ..... :'H 1 i 	 MTN .P . PdMB4YTIJ'. 	. 
S.VARALAK3HI1X.4H 	 .. 	AP TLCoM.:c 	'i.A 
G. It1AKRISHN4' 	 6MM MADRAS 	 .. 
A.B. CHAUDHURY 	 , ASSAMTELLECOMJ.E1 
S.N. UF'ADHYAY 1( 	 UPELECOM' 1 ' ' 
D. FRADHAKA1A RAO 	 AP(TELECOM.V 1 1A . ..01 

6 5 bOM NATH DASAK' 	 GMTS1  CALCUTTAM 	U 
• 	66. BRAJENDRA SINGH 10 	 6MM CALCUTTA 4V ,. 	•, 

VINAY MOHAN GUPTA 	 TELE'D1E. t  
K..0 VENKATA RE!DY 	 AP TELECOM" " A 	1 

691 K S VT3AVALAF'SHMI 	 I 
Hi 	 70. LAKSHMI REM'KUMAR ..• 	MADRA9PHONE0I .v 

71. ALOIUt1PR1CHATrOPADHYAY 	0MM CALLCU1TA 1  
72 	91-4EE11 SINGH Yc0AV 	 CGMP,N' 	i q 	&11 j'. 	kf 

- 	73 	VASHII tF5l LA!.. 	 PUN3AD TELECOM ) 

74 	RAM pr 	 ( 	UP TLrCflM L fl 	 '' 

	

rHAKRABORTHV 	AW'1 t"IELOt1 ?'1 • 	
' 

jiiuros I6wgS1 	 IF GUWAFIuI 	 • 	c 

	

'47. RADHEV SHAM ACH0EVA 	 HARVANA rELECoM -1  ' 	.4 
-7*J 	R. USHA 	' 	 KERALAtELECOM1 	q 

	

'-79 	V GUNASCI'HARAN rt 	 'CGMM P1A0RAS 
,8O 	VUSAI 4  HARIJAN 	C) 	 UPELECOM" "  

	

.'1. K. SHIVARAMA:KAR'ANTH 	 KARNATAKATELECOM . 	. 
GURURAJ iROHIDEKAR 	 . 	KARNATAKA'1EtLECOM ' 	 4: 

83. P. T.AMILSELVeN T I SAMUEL 	'TN TELECOM 	 •• 

.2 	 . 	I 

• 	, 	 • 	 'I. 	 •. 

-'- 
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84, 	R.K.KACHE4AP 	 .. 	.1 	• 	lIP TELECOtI :. 

5. 	IRUN KU('WR SHULA 	, 	. 	UP TELECOM . 
T.BFHMACHARY" 	' 	 b0l.GUJARATTELECpM Atsnt 

L 	, 	,37, 	SANAY t3AR3 	 'H. 	PUNJAB TELECO3 

8 	F L 	MONDAL (SC) 	I 	 MP TELECOM 
9. 	O,S. PATHAK 	 UP TELECOM 

90 	1 F 	MANOHARI 	- 	 TN TELECOM 
91. 	T. GOVINDA BHA1 	 KARNATAKA TELECOM 

As 

9. 	M. PANNEZR8ELVAN-I 	.; 	TN TELECOM 	S t•It3 	•.. 
H 
5-.. 

9:N.S 	RA3ALAKSHMI 	 • 	1ADRASpHON 
97. 	SUBRATA ROY 	s..H• \HLU('TELE 

5   

98 	K. GURUMURTHY 	' 1 I'GMP MADRAS 
99 	'I'ANT LAL' DAS 	 8IHAR'TEL.EOM 

H 	H 	100, 	 KUMAR 1 ' 147,;,RAJASTHAN trTELCOM  .8RLJESH 
101, 	AMAR DUT'TLAKHERA 	- 	 ,MTNL1ND"3 	f4 S 	• 

102.:MOHINDER NATH 	 PUNJABuTELECOM5' 	 . 	. • J 

102. 	HZRA LAL 	(SC) - 	 " MTNL ND'1011 *14a 
104, PROMATHA HALDER (SC) 	' 	 JB TELECOM 	1t)H 

• 

105; KUMARI SUMITA ASH 	 ' WB5TELECOMT  

106 	IdRANESH D 	JOSHI 	
"

C U 1 'VARNAVAKA ty, LCOM 	' 
S. HANUtIANTHA RAO 	 MMMADRASI1 	 • 	5 

D.J 	CHAUHAN (SC) 	 Gu3ARATrELEcot'1 	
.B 

• 	109. G. 	RAMESH 	 . 	GU3ARATTELECOM 1 ' 

S 	110. 	A.H. 	OUERESHI 	' 	'' 	RA3ASTHAN TELFCOM'. 	 . ( 
111. S. JOHNSUN;RODRIGO 	 MTNLBOMBAY 
112.. M. VENKATESWARA iAO 	. 	GMTS CALCUTTA 

•113,. 	RAM JUJAWAN RAM (SC): 	 UP TELECOM 	. 

• 	114."R I, 	ARUKIASAMY 	. 	 TN TELECOM 	S  . 

115. PITAMS1NSH RAWAT 	(ST) 	 MTNL ND 	 S 	 .. 

116.:SUMER RAM (SC) 	- 	 IHAR TELECOM 

117. 	MOTI LAL 	. 	 UP TELECOM 	. 	 • •- 

• 	. 	2.18. SHILENDRA KR SHARMA 	 UR TELEOM' 	 . 
. ----  

------------ ------------- -

. ---------------------- --------- 
  

2 	 AU 	the officers mentioned above on promotion 	as 47 
Astt.,Acount,i Officer are allotted to the same circles . 

ich 	they are work ing at present andtthq., Heads of 	circles 
may post them against the eusting vacancies. 

The 	promotlon.of the officers l 	further 	zubject 
to 	th : CQflditiOn that no,discip1inary/Vigilaflce 	case 
pending or contemplated against the officer. 	In caseof 	any-  
disciplinary/viyilaflcE case-of the type referred to in 	this 	. r4 

office Letter No.-16/71-Disc. 	dated 25-3-72 read with 	this.H 	. 
H 

	

off ice 	Letter 	No. 56-13/760isc. .1 dated .9-9-76 	and 	the, 

DOVTrg. OM No 22011/4/91-Estt 	(A) dated 14-9-92 Is 	pending ' 

gaint 	the 	officer or some punishment 	like 	stoppage 	of 

S 	increment 	is current, he should not be relieved on promotlan ; :. 
nd 	the 	matter 	should 	be 	reported, 	to 	this 	offlc 5  

iInhlied3.ately.  

4. 	 The seniority of the officers will be communicated 

t 
	

r 
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Compliance 	•chou1d 	be 	repertc .d; 	tpi...thi 	cffiC .. 

immed1at1y. 	 . 	 .Y:Y.. 	• 	. 

. 	 . 	! 	 ' 	.... 	., 	..:• .. 	 .' 

(SUNIL 

c 
'UtIAR 	H6 

:1t)  

G1) •' 	• d • 	 . 
. 	. 	 . 

. 	. 	. 	. 

- 	. 	 . 	 . 	. 	. 	 ,.: 	 r-,c' . _ 	. 	 ,. 	.J 	.:. • 
. 	Copy to: 

. 	. 	 - 	 I. 	 •yr 	 i. •',' 	 , 	..., 
• 	1. 	Chief General Manager, TG1ecom,'AP/AS9AM/BIHAR/6UJART/ 

, 	. 	: 	: 
. 

HARYAN(\/HXMCHAL 	 ..c1 

MAHARtSHTRA/NE/ORISSi/PUN3AB/RT/TAMXLNADU/UP(E)IUP(W)/ ' 
WEST BENGAL/LTTC GZ/NCES, N DELHX/TA$KjfriORCE,t'GUWTI 

2 	Chief General Manager, Telephones, Clcutta/1adras 
Chief 	General 	Manager s  Telecom PrOeCtR,ç 	Jw' 	De1it/ 

0 	
t1• 	J t • 	.Bombay/Calcutta/Madra. . 

Chii 	General Manager, Telecom Mtce.,NeW f Delh1/23mbaYI 

Madras/Calcutta. 	 fl AH 1, 1, 	1 

. 	CGM. 	Telecom Stores, 	Calcutta 	. ••,. 	,. S 	. 

• 	6. 	F.A.MTNL, 	Jeewan, .Bharti 	Bldg. 	F\lew'De1h.t  

7. 	CGM, 	MTNL Bombay/New De'lh I . 	 • :1 . • 

8.. 	CGM 	Telecom Factory, 	Calcutta. 	 iijc1:' 	.r..ii 	rf •.. 

9. 	CGM REP Nagpur. 	 • j 

* 	 10. 	Sr. 	DDGF)/Directo1(9EA) . , •.Telecom Dt;1i 	 • s• . 

• 	 '. 	ii. 	PPS 	to 	Member(F.). 	 jT 	•• 	•.f$t 

• ';',t 	+ ',r1 ,J'r;. 	1 v 	.M 	.: r •t •  
I I 	 1. 1 •" 	it 

R.Dl-4AWAN). •. 
S 	• 

• 	 . 	 . 	 . 	• 	Accawit 	f.1cpi.(SEA, , 

Ji"J 	. '• , 	•.•x 
(l1 1jJ+\l 	ri 	t 
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- - 7B —*As anobarNlgnrnLtd 	/'ir 	i 

... 	 (AGovt. oflndiaEnteipnse) • 	 O/OtheGeneraiManager, 
Iwri1up A ciacpm Lircic, Ulubari, 

Guwahati. 781007. 

~0; M/S D a 64 b)IX _9 7/OfrO)/L 	 Dated the Or-  

: 
(i 

Srkr  
an Inqufryagainsthiin under Rulo-14 of,  the Centml Ch41 Scrvces (Clisilfiostlon, Control and Appeal) Rules, 1963. The substance of the Imumions of misoiduct or misbehaviour in respect of which the Inquiry is propoa.d to be hold Is setout in the anclosed statement of articles of charge (Annourp-I), A statement of the imputst1çsa of misconduct or misbehaviour In support of each artiot 

• of chars Is enc1osed(MInexurIJ). Allit of documents by which, and a list of witness 
by whon, the articles of' charge are proposed to be austamod are also enclosed (Annexurs4IIandlV) 

' 

S 	 to submit within 10 da of th e  receipt of this 	 Of his defence and also to state whether hedesirestobeheardp. .4 • 

3. Be I. informed that aninquirytwlil be held only in respect of those articles of charge as 
are not admitted. Heihou d ercfbre, specially admit or deny each atiiclo5 of charge. 4 SrI 1 ( A.  '-,a. ,ois ftuther infonnod that if he does not submit hi s  
written statement of defeiwecm cx before the date specified in para above, or doca not 
appear in. peçsqn befor inquiringauthority or otherwise fails o?'efisos to comply 
with the provision ot&.Lj.L4tof the CCS(CCA) Rules 1965, or the oidurv/cttroctic*a 
izmjl4nPIqpfth,)4f%;,tJl, inquiring authority may hold the inquiry against 

Jfl, 	
I 

Aqpqt 	 A 6\ 	mvitod to Rule 20 of the 
Scrvio 	Cop4tdt)IuI9a, 1964 under which no Government 

seya 	an 	4t np dlPB ny political or outside influenc0 to bear 
upolpç.iior, 	DacirtPprl 4a IUerest in respect of mat ters pertaining 

any representation is received on his 

1i
any nattei dealt with in thçse 

proceed i 1 JqpcjVpk St'Srli4ccL itrn.. , / '/' Q ia 
aware ofgubh arepreaentazktancj,that it has been made at his Instance and actIon wiu be tken against' 3fdvioiafion Qf Rule 20 of the CCS (Conduct) Rt4e '. 

1964. 	: 	, 	

•'• 

6,. 	The receipt of the Memorand%znl may be acknowledged. 
• 	l),• 

I 	
. 	 •,• 

To 	 f&,4A 
7% Gen/~,M~11~/  er 

Kamrup Telecom I)istrlct 
(Jlubarl,Guwaliati-07, 

F' 
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IL 

Shri Khagen Saikia while posted andlorngasJr,Accounteritjntho. 

office of the IDE, Nagaon during 1992 commItted gross mi  sconduct In as much as 1 h. 

pre-checked bill No 271, did 1/4/92, 433 dtd.15(7/92, 434 dtd.1517/92, 435 dtd.1517/92, 
each amounts Rs,1,90,723/- of M/s B R Electricals, New Delhi for supply of pvc insulated 

I twin galvanised steel dropwire and recommended that same to be passed deste the !acL 
that the suppfled Were made by the firm without proper delivery chatlens," and receipt 

• ' ceticatea on the bill were not properly certified without pulling any date and without 

mentioning page no. of the stock register by the concerned authority, though the Purchasing 

Offlcer:ShrI AN. Rat was not empowered to purchase the said lleins and thereby felled to 

observe codal formalities of purchase'aid down In the deprtrnent which are requfred under 

various rules / circular of the depanent resulting an illegal payrnents,of the amounting to 
: 	;i i;J•J 

Rs.7,62,8921- made to the lirm. •'; 

• 	:' 

Thus Shui Khagen Saita due to his aforesaid' acts ho failed to maIfltaIn 
absolute integrity and devotion to duty arid (hereby contravened the Rules or 3(1) of CCS 
(Conduct) Rule 1964. 

tj 

,t 	• 

• 	 • 
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,AN.EX%JRIr 

TATNIQFMVT/\TJQNJN S1PFQR11 OLJ jflQ (i 
H 	M4PE AGAINST U SA1KJA ASSTTCCOUNJSQF1QE rv 

QLO TJLHTHE 	 IDJ 
- 	 .. 

ShrlKhagenSaikla, while posted and fu nctionIngaa .LiL.countant in 

of the TOE, Nagaon during 1992, he was entrusted the job of pie-checking of suppliers I 
contractors biDs along with other works. 	 S.  

While he had been doing pie-check of bills, he would have to see 1 he.. :•:: 

Following points , 	 * 

Whether fund is available under the relevant head; •. 

H) 	Whether. purchase are, made agalst the sanctioned e8Uma(e; 

ID) 	Whether purchase Is within (he financial limit of purohaIng officer; 
WheUier purchase procedures has duly observed by the purqtiaslhg. 

officer;  
I 	• 	 ', 

Whether bilJisi:prepared as per terms and cQndi(Ions laid down In the • 	 . 	 1 purchase 

Whether bill 	properly certilied by the concerned authority regarding 

quantity, quallyand they are according to the aprovod specification 
and entry of stocRcert(flate; 	 I 	

4 

1.! 	 M/s 01R..Eleclricais supplied PVC Insulated Twin Galvanlsod SteoIDIQpWIIO 

and aubrnRtad 4 ((our) nos, of bills as follows ; 	
.. 	

• 	. 

ti2 uJii li2 	 &ac.wil 	 ___ 

A. 	271dld.1/4/92 	Rs.1,90,7231- 	25km 	© R,6 4 9991- per km + tuoo 
21. 	433d1d.1611/92 	Rs.1,90,7231- 

434 dld,1517192 	Rs.1,90,7231- 	 do- 	 do- 

.4,. 	435 	517/92 	Rs.1,90,723f- 	-do- 	 do- 



/ 

, 	 While Shri Kliagen Salkla pfe•chkd aforesaid bHIs, fie failed to check the fOifIg deficiencies in thes,bil;, 

• 1) 	
The Item pvc Insulated tWi galvanisod stool dropwfre was neither r H 

stock item nor regular item of DoT and said item was not as per 
TECH 

specification of DoT There was also no de
-cenlraltsatjoii of order from 

DoT for procurement of stock item during 1992, 
Non availability certlflcate was not obtained from 'CTSD, Guwahati 0 	
before purchase of said item. 	

I No estimate ' was prepared and sanctioned before pUr chase of said item, 

Purchase was 
made without calfing tender and without observing 

codal formalities for purchase of stock Itrn..In case of emorgency, 
 

None of the bills-were accompanied with proper delivery challan In 
triplicate whc , i'fequjred as per clause of purchaeorder, 	1 

Purchasing fflc 	has no power to purchase the said materials 
Without 

aPProval.oç DoT ond during purchase of said Items flac(l 

limit Of PurC1)g.o(ficer Were exceeded in each case, 

The consignees received the materials after duo -qate of delivery and 
codified the bills without mentionig date of receipt and page no, of 
8tock register. 	 - 

White Shri thagen Saikia precheckod 11)0 aforesaId bills of M/ø O.R, EleOtricats he failed to point out deflcloncles as mentioned above before the competent authOrity for remedial action. 

Thereby he (ailed to maintain absolute integrity and devotion to duty which 
has proved on the basis of oral and documentary evidence 

By the above acts 
of commission and OmMiSsion of Shri Khagen Salkia 

on(ravened the provisions of Rule 3(1) of CCS 
(Conduct) Rules' 1964, 

57 

• 

• 

•k; 
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LIST.QF DOCUMENTS BY WHICH THE ARTICLE OF CHARGES 
FRAMED AGAINST SRI KHAGEN SAIKIA, A.A.O,O/O THE 

GM.KAMRUP TELECOM DISTRICT,GUWA}IA1'l TI lii TI lEN J.A.O. 
ARE PROPOSED TO BE SUSTAINED. 

I .FiIeNo. Eng-S-4IIDTDRI92-93 regarding PVC coated wire (allotment) 
0/0 the Area Director,Telecom,Djbrugarh (relevant pages N/S-5,N/S-6, N/S.. 
7, N/S -8,N/S-10,N/S-13,N/S-14,N/S..18 and page 42 to 58, 59 to 98,59 to 
243,251 to 260. 	 0 

2.13iWNor27I dtd.01-4-92 of M/S B.R.Electrjcajs. 
3 Bill No 433 dtd 15-7-92 of M/S B R Electncals 

j j 

4.13ill NoA34 dtd.15-7-92 of M/S B.R.Electricals. . 

H. 	5.BiIlNo.435 dtd.15-7-92 of M/S B.R.Electrricals. 
6.Counterfoil of cheque book (two Nos.) of 0/0 the TDM,Nagaon. 
7.Cheque issued Register w.e. f 23-02-91 to 7-4-94 of 0/0 the TDM,Nagaoi i. 
~ .Authority letter dtd. 2-3-92.. 
9 Letter No E-48199-2000123 dtd 10-12-99 along with bill and challari 

• 
 

100ne bunch of papers containing bills challan of M/S B.R.Electricais, New 
Delhi of 0/0 the SDO(T),Nagaon 
11 Stock and Issue Register of 0/0 the SDO(T),Nagaon 
12 Letter No 9-102/97-Vig-I dtd 28-06-99 issued by Shri K Nagarajan,Astt 
Director.General(Vig). 
13.4ttçr No.W-266/INS/G.i.Wire/98-99/MjscI38 dtd.27-05-99 along with 
enclosures issued by Shri S.C.Ray,Asstt.G.M.(S-iJ) for CC MT's,Ca lcutta-3. 
141etter No 9-5/98-Vig4 dtd. 13-04-99 issued by Shri R. Krishnamurthy, 
Director(VRIT), New Delhi along with enclosures. 
15.0ne estimate file JRT/L & W/DE-00044/92-3 0/0 IDE 

, Nagaon. 
1 6.Letter No.PLSP/2-52/99-2000/2 dtd.23-3-2000. 
I 7,iostal Telegraph Financial I-land Book, VoI-l(GenI). 
I 8.General Financial Rules. 
I 9.Post & Telegraph Financial Hand Book, Vol-Ill. 

• 20.Post & Telegraph Manual VoI-X. 
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list of witness by whom the Ailes of Chae ftmed against Shri Khngen Saildu, 
A.A.O., O/o The G.M., Kamrup telecom District, Guwahati —7 th Sustained. 	 e then J.A.O. re proposed to be 

. 

01. Shri I bren Chandr CJthkraIriy, S/u I .atc G.C.Chakraborty, Sr. Accuitts ffieer. O/() the U( M1. Asstiu t'ek'uni • 	Crck, (iuwahajj-7. 

02 Shri Dipak Gupta, S/a Late ,R. K. (3upta, ACCOUntS Officer, 0/0 The T1)M, Nagaon. 

01 Shri Vdinharu Barth, S/o 13hadresjr Baruali, Accus. Officer, 0/0 The 
U1)M, Jorhii. 

04.' hri Nthi Kwnar l)as, S/u I iie MuIjswar I)as, Chicf Acet. 011icer. U/u 'Ihe C'GMI, Katurup, (luwahati. 

05. Shri iyoiirrnol R&y. 'IOA ( Telecom Office Assistant), S/u Late (iIoy, 0/u The 1DM, )ibrtqtrh. 

. Shri Subrata Sarkar, S/ø lite K. J. Sarkar, TOA ( Telecom 0111cc Assistant), 0/u 'lhc TOM, I )ihrugarft. 

H 07. 
Shri K. Nigaran, Assu. 1)irector General (Vig), I)epartincnt of telecoiniuunicaiioii, West block-I, Wlug-2 growi4 tkxr, 
RK.Purani,, New Delhi - 110066, 

O Shri Ashim Ah1ts,, 1 )irettor( l(), I )u I, Stuithur lllmwtiii, As!nka Road, New I )dhi 

H 09 Shri Ardhendu Sekhar Deb, S/O late A. K. Deb, SDE( Stores), O/u Ihe CI'SD, 

to: Sh' M Sharma, Inspr, 031, ACB, (Iuwahatj and 1.0. of the case. 
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Shri Khaen Chnda SailUa, 

- vs- 

Union of India e, Cthers. 

-AND- 

In the mattrof : 

Written statement submitted by the 

respondents. 

• 	The respondents b 	to subnit terittem.statement 

as fo11ow :- 

That with roEardl to paras 1.1 & 4.2 1  the •  

respondents 'ber to affber no comments. 

That with rard to pa ra - 4.3, the rosponclents 

be,E to state that the aplicant work3c 1. as JAO in 1992 

at IJawraon under DE/NGG. A t rroscnt th applicant 

is on deputation at North Lakhimpur. 
/ 

'3.. 	That with retard to para - 	of O.A., the 

respondents beL  to state that Vs it is P. case of 

-J 

	 le 11+ the member of Telecom Comdssion is the 

competent authority for imposin mjor penaltie. The 

subrule(2) of •le 13,  head of circle may institute 

disciplinary proccdinC against any G-ovt. 	rvant. 

Li.. 	'That with rnarc1 to para 	L.5 of CA, the 

respondents 1e: to offer no cor-rents. 

5. 	That with rcard, to para - 1.5 of O.k., the 

Con 
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respondents be to state that Umber of Telecom 

Comi..ission is the competent authority to impose 

penalties under ,  1e - 11 for ALL lenalties. 

That with reard to para - 4.7 Of C.A., the 

respondents bej; t o offer no comrents. 

That with rer:ard to para - 4.8 of (, the 

respondents ber to state that the alle:atton of the 

aplicant Is denied. The imorandum of charge sheet 

for punishment under F41e 14 can be issued by the 

member of Telecon commission is not correct. In this 

case the Head of Circle is the authority t6. issue 

charge sheet of disciplinary proceedings under .iile-14 ,  

That with rgard to para - 4.9 of 04A., the 

respondents beg to state that it is true. The GY 

KTD(General IIanager,Kamrup Telecom District) is not 

the competent authority to issue chargeheet under 

- 14.1n the, Draft statement of Imputation, the 

C.B.I. authority has r: ,IntioneOl Sbri Iagen Chandra 

Saikia as Jr.Accountant/.ccountant. It was a 

1erical mistake 'sand corrected as JAO instead of Jr. 
/ 

Accountant/& Accountant in the frcsh charge sheet 

issued tkx by Head of circle. 3r.Acountant or Sr. 

Accountant is not the criteria but the charge 

framed by C.B.I. •a!'ainst Shri Khagen ChSaicia is 

- 	 correct. for prechecking bills without ohservin Deptt.. 

Norms. 

Contd. . .P/3 
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9. 	That ith.rerd to para 	4;iO of O., 

the resondent be to. state that Atticle of 

Charë has frared by C.B.I. so quéstion does not. 

arise to Sc L aside the charEe sheet, iscuecL by Head 

Of circle. It is correct the subject of •char:e is 

10 years old. 

10.1 	That with r2Lard  to para - 4.11 of €ia44, 

the respondents be to offer no comments. 

That with rearc1 to pexa - 4.12 of 

the respondets be± to state that the applicant is 

an deputation at Uorth Lakhiripur. 

That with rard to para — 4.13 of Cak 

the respondent bec,  to stae t'at the General inager 

iCar''up Telecom District is not the authority toissie 

charge shoe t under aile -14 thereafter the fresh 

charge sheet issue by Ohief General M anrer, tiz Head 

• 	of Circle in sp 	persession of order iO— GW SO 

• 	Vi.)/X-97/2001-20014 cltcl.7.1.2002. 

13 	That iitb regard to •para — 4.14 of 0A. 1•  

thO respond(-,nts be to state th,t the allegation of the 

applicant is baseless and improper. The a:plicant is 

fully responsible for precheking the bills as per 

deptt.norrns laid clown in TAOis cluties.hriber of 

Telecor'. 	Commission is not the authority to iss1e 

charge sheet under Thle-iL1.. in this case, tha head 

of circl• the disciplinary authority who is competent 

to impose any of the penalties X1Lt1mri±T xd= ix 

specified in clauses (1) to(i\r) 	of ile 11 may 

institute disciplinary proceedings against any 

• 	ot.servant for he imposition of ny of the 

penalties. 	• 	 Contd. . .P/,, 
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VERIFiCjTIO'N- 

presently 

workin. 	as 	Z t 	1Q4 	be duly euthorised and 

competent to sian this verificatior 	o hereby solemnly 

affirm and stat.e that the statements' made, in p ar a  

4 	U4QQ 	are true to my lmowledr:e and. 

belief, 	these made inpxa 

bein 	matter of records, are true to my information 

derived therefrom and th 	rèt inx e Ply humble submission 

before.thisHontble Tribunal,I 1ave.not suppresed any 

material facts. 

And I. s1n this verification on this 	th 

day of 	 2002 at Guwahati. 

<çLja 
5, 	 Dec.larant'. 
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